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IN THE  CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM

0.A. No. 409 / 199 1.

DATE OF DECISION__2.4,1991

G.,HeKe Sarma , ' Applicant({/

-Mr.G.Sasidharan Chempazhantagx%gmformeApmmm“L”//ﬂ

Versus

Chief General Manager, Respondent (.s)
Telecom and two others
(Kerala Clrcle,Trlvanorum)

Mr,VVSidharthan, AC‘uE:C " __. Advocate for ihé Respondent (s)

CORAM:

The Hon'ble Mr. S,P. Mukerji, Vice Chairman

‘

The Hon'ble Mr. A,V Haridasan, Judicial Mepber

. L N B 4
Whether Reporters ot local papers may be allowed to see the Judgement? /s
To be referred to the Reporter or not? F

Whether their Lordships wish to see the fair copy of the Judgement ? s .
To be circulated.to all Benches of the Tribunal ? VAAY%Y)

: JUDGEMENT
(Hon'ble Shri A,V.Haridasan,Judicial Member)
The applicant a Senior.Assistant-Engineer in -

Circle Telecommunlcatlon Training Centre, Trivandrum has
filed this application qhéllenging his exclusion from
~cdnsideration for the post_of Assiséanthngineer (LeC€urer)
and also for a diréctibn to1:he réspondents to review the
'arranoem;nt of éiV1ng 30% allowance adm1551ble to the AE,
Lecturers to officiating Divisional Engineers.by combinat-
~ion of aépoiﬁtmeﬁts in C-TQT.é.Trivandrum and to follow ﬁhe
correct proéedure. This appliéation waé admitted and an

interim order was isgued by this Tribunal on 25,3.91 directing



that op a8 provisional basis subject to the outcome Qf
this'appiication, the applicént also éhoulé be congsicered
for-sélectién. It was also,éirecte@ that the result of
the sélection should bé produced before this Tribunal on
this date. Though the épp;ication has been posted for
completion éf pleadings on 3.5.199#, as the_result of
the selection 5s_produced tbdéy diécioseSthatithe applicant
t?hough considergd along"\:x;'ith others has not been sélected,
. we are bffthe view that the purposé for wﬁich this épplicat;
won £ilie : . _ | ' \
ion_has beCome frustrated and ;bat it is not necessary
f- . , _
to keep the application pending any more but for the prayer
‘humber (4i1) about allowance which cén be apprgpriatéiy
agitated'by the'apéliCanﬁ in a geﬁgraté'épplication if
50 adVisédlin accofdance with law. As the applicant has
not been Séiécted in the gelection held onv18.3.91, the
learned counéel for the appliéant éubmitteé that the
applicént's right to challenge the'validi#y:of the’selection
méy no; be affectea by the~disp05ai.of,this application.
' We aré CQnVihced that this request is é%fw reasongble and
proper. '
2; ', Av in;the §b§v§ Cifcumstances,‘féserving the right
vof'the applicant to éhallenge thé walidity of the gelection

1f b so advised and also to file a fresh application for
[ ' _

eve3



relief number (iii) ¢laimed in this aspplication, we

dismiss this application as having become infructuous.

There is no order as to costs.
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JUDICIAL MEMBER

02,04,1991

| ?C%/Z‘ \
- T
(S «P « MUKERJI)
VICE CHAIRMAN



